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POINTS TO PONDER-ON ELECTORAL REFORMS
	CONDUCT AND BETTER MANAGEMENT OF ELECTIONS

1. Compulsory voting should be strictly complemented with “Negative Voting/‘None of the above’ option in the EVM or make voting as Fundamental Duty under article 51A.
2. Common electoral roll.
3. Increase security deposit before every election.
4. Simultaneous election for Lok Sabha and Legislative Assembly.
5. No person should be allowed to contest more than one seat.

6. Minimum educational qualifications and age limit to contest elections.
7. Election petition against defeated candidates also.
8. Ban on exit polls, opinion poll, pre-poll.
9. Ceiling of expenditure for election to council constituencies also.
10. Door to Door canvas by groups should be banned before 48 hours of election.
11. Minimum percentage of Votes to be prescribed to declare a winner.
12. Independent candidates may be given an option to join a political party. If so required, choice should be exercised within 6 months.
13. Incentive based approach to encourage citizen participation.

14. Provision for recall of the elected representatives.
15. There should be a provision for paper backup for the EVM’s in the form of physical print out of every vote for the voters as an acknowledgement that their vote has been recorded properly.
16. Candidates wrongly disclosing the assets and liabilities should be barred from contesting elections for a period of five years.
17. Elections should be conducted on the same day and not in phased manner.
18. Voting rights to undertrial prisoners.
19. Voting rights to be given to army personnel’s.

20. Increase of disqualification period to 10 years for non-filing of election expenses in the stipulated time.
21. The candidate shall disclose his income and sources of income apart from assets and liabilities.

22. At the time of assuming charge of any office or authority and also at the time of relinquishing the office or authority, every candidate should declare assets himself, his family members/close relatives.


	CRIMINALISATION OF POLITICS

1. Adequate and strong constitutional provisions for effective check on criminalisation of politics.
2. Enhance the punishment for electoral offences.
3. Establishment of special courts/tribunals to decide election petitions and also cases against candidates to be disposed within 6 months.
4. Sitting members should also be disqualified if charge sheeted for an offence.
5. Amend section 8 (3) of the Representation of the People Act, 1951 enhancing the period of disqualification from six years to eleven years.
6. Person with charges of offences punishable for two years or more should not be allowed to contest elections;
7. Omit section 8 (4) of the Representation of the People Act, 1951 and should attract automatic disqualification if a person found guilty.


	FUNDING OF ELECTIONS

1. State funding of elections with strict vigil on the expenses/ to be extended to independents and upcoming political parties.
2. All expenditure irrespective of who paid it should be included in the expenditure of the candidate.
3. Appointment of a News Media Regulator a month before notification for the general election to avoid paid news, paid no news etc. and to ensure equitable representation to all parties in broadcast time, etc. over and above the conduct of free and fair election. 
4. Mechanism for verification/auditing of return of expenditure and publicity of returns by candidates a system of check and cross check.


	REVIEW OF ANTI DEFECTION LAW

1. Suggested the need of a stringent anti defection law. It is also suggested that persons elected by one party should not be allowed to change the party for 5 years. A person who changes party can contest only after 5 years.
2.  Anti defection law should be implemented from the municipality level and any elected candidate who violates the same should attract disqualification automatically.


	REGULATION OF POLITICAL PARTIES

1. Power to be given to the Election Commission for deregistering political parties.
2. Submission of annual statement of expenditure duly audited by the Chartered Accountants approved by the Election Commission and annual statement of expenditure along with the audit observations should be published.

3. Violence, casteism and communalism should entail cancellation of registration of such political parties.
4. Restrict multiplicity of political parties.
5. Suggested to put a curb on the regional parties as they have a debilitating and destabilising effect on government at the national level particularly in an era of coalition politics.
6.  Minimum of 10% votes must be polled to a State level party in that State and All India level party in the central elections; otherwise it should be debarred for the next one election.
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